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Parliament Session Alert 
Budget Session: July 22, 2024 – August 12, 2024 

 

Highlights 

 The Budget Session of Parliament is scheduled to be held between July 22, 2024 and August 

12, 2024.  There will be a total of 16 sittings. 

 The Union Budget for 2024-25 will be presented on July 23, 2024.  

 Five Bills have been listed for introduction, consideration and passing (excluding the Finance 

(No. 2) Bill, 2024).  These are listed below: 

Bills listed for introduction, consideration and passing 

Short Title Key Objectives 

Home Affairs  

The Disaster Management (Amendment) Bill, 2024 Seeks to bring clarity and convergence in the roles of different organisations 
working on disaster management. 

Commerce and Industry / Civil Aviation 

The Bhartiya Vayuyan Vidheyak, 2024 Re-enacts the Aircraft Act, 1934, to address ambiguities and redundancies, to 
provide enabling provisions for manufacturing and ease of doing business, to 
give effect to provisions of international conventions, and to implement 
international standards. 

The Coffee (Promotion and Development) Bill, 2024 Seeks to promote and develop the Indian coffee industry, and to modernise the 
functioning of the Coffee Board. 

The Rubber (Promotion and Development) Bill, 2024 Seeks to promote and develop the Indian rubber industry, and to modernise 
the functioning of the Rubber Board. 

The Boilers Bill, 2024 Repeals and re-enacts pre-Independence era Acts related to boilers. 

Sources: Bulletins of Lok Sabha and Rajya Sabha dated July 6, 2024 and July 18, 2024; PRS. 

DISCLAIMER: This document is being furnished to you for your information. You may choose to reproduce or redistribute this report for non-

commercial purposes in part or in full to any other person with due acknowledgement of PRS Legislative Research (“PRS”). The opinions expressed 
herein are entirely those of the author(s). PRS makes every effort to use reliable and comprehensive information, but PRS does not represent that the 

contents of the report are accurate or complete. PRS is an independent, not-for-profit group. This document has been prepared without regard to the 

objectives or opinions of those who may receive it. 

 


